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BEFORE THE NATIONAL GREEN TRIBUNAL CENTRAL
ZONE BENCH AT BHOPAL

O.A. No. 222/2024(CZ)

IN MATTER OF:

BHAGIRATHMEENA ……..…APPLICANT

VERSUS

STATE OF RAJASTHAN & ORS. ………..RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO.1 & 5

MOST RESPECTFULLY SHOWETH:

1. That the Applicant has alleged that M/s Laxmi Stone Crusher is being

operated in violation of environmental laws and is located in close

proximity to the village abadi and a school. The Applicant has

contended that the stone crusher is operating without due compliance

with air pollution control measures and land conversion regulations,

thereby causing health hazards and environmental degradation.

2. That a similar matter was previously raised in Original Application

No. 132/2023, wherein the Hon'ble Tribunal had constituted a Joint

Committee to examine the allegations. The Joint Committee, after

conducting a detailed inspection on 18.11.2023, submitted a report

before the Hon’ble Tribunal.

3. That based on the findings of the Joint Committee, the Hon'ble

Tribunal disposed of Original Application No. 132/2023 vide its order

dated 06.12.2023 with following observations:
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“4. The Perusal of report reveals that the closure order has been

issued by the Rajasthan State Pollution Control Board and

Electricity Department has disconnected the electric meter and

connection. The industry / unit is not in operation at present and

necessary actions have already been taken by the Department

concerned.

5. In view of above facts, no further action is required to be taken by

this tribunal. With these observations the Original Application No.

132/2023 stands disposed of."

Copy of the joint committee report is annexed herewith and marked

as ANNEXURE R/1.

4. That following the disposal of the previous case, the project

proponent applied for a fresh Consent to Operate on 29.01.2024 under

the Air (Prevention and Control of Pollution) Act, 1981. In response,

an inspection was conducted on 16.05.2024 to assess compliance with

environmental norms.

5. That as per the inspection report, the stone crusher unit had rectified

the deficiencies, installed pollution control devices, and ensured

compliance with the prescribed environmental standards.

Consequently, RSPCB granted a fresh Consent to Operate on

23.01.2024.

6. That subsequently, the RSPCB vide Letter No. 3175-3182 dated

25.11.2024 revoked the Consent to Operate for the stone crusher unit

due to non-compliance with environmental norms. Following this

revocation, the SSO ID of the dealership was deactivated from

02.12.2024 and operations at the stone crusher unit remain suspended.
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Copy of the letter dated 25.11.2024 is annexed herewith and marked

as ANNEXURE R/2.

7. That the answering Respondents submit that, following the revocation

of the Consent to Operate by the RSPCB vide letter dated 25.11.2024,

the SSO ID of the dealership was deactivated effective from

02.12.2024, rendering the unit non-operational. Consequently, no

grounds exist for granting any relief in favor of the Applicant.

8. That the answering respondents are not filing Para-wise reply to the

instant case and reserve the right to file the detail para-wise reply to

the original application by the leave of this Hon’ble Tribunal if

occasion so arises.

9. That an Affidavit in support of the Reply is filled herewith.

PRAYER

In light of the above facts and submissions, it is humbly prayed that this

Hon'ble Tribunal may kindly take this reply on record and pass any

orders or directions deemed appropriate in the interest of justice.

PLACE: JABALPUR
DATE: 15.02.2025

RESPONDENT NO. 1 & 5
THROUGH

SHOEB HASAN KHAN
STANDING COUNSEL FOR STATE OF RAJASTHAN

Ph. No.: (+91)-8989499211
Email: standingcounsel.rajasthan.ngt.bpl@gmail.com
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Rishabh Kumar <rishabhkumar3005@gmail.com>

Reply on Behalf of R1 & R5 in OA 222/2024
1 message

Rishabh Kumar <rishabhkumar3005@gmail.com> Sat, Feb 15, 2025 at 2:28 PM
To: Lokendra Kachhawa <lokendra.kachhawa@gmail.com>

Hello Sir,
Please find attached the copy of the reply on behalf of Respondent No. 1 & 5 filed in the matter of Bhagirath Meena
v. State of Rajasthan & Ors. (OA No. 222/2024). This mail is being sent on behalf of the Standing Counsel for the
State of Rajasthan ( Adv. Shoeb Hasan Khan). This mail may be treated as proof of service.

Regards
Rishabh Kumar
Advocate

OA 222-2024 Reply R1 & R5.pdf
2494K

2/15/25, 4:20 PM            
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